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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) and (b) A memorandum
bag been received from the Aligarh
Mushm Umversity Students’ Union
demanding that an amending Bill
should be introduced to declare that
the Umwversity 1s a minonty educa-
tional institution m terms of Article
30 of the Constitution and to do away
with all other und atic prov
about the various University bodies
Bimilar demand has been recewved
from some teachers of the University
A Joint Committee appointed by the
Vice-Chancellor of the University at
the Instance of the Executive Council
which consisted of representatives of
teachers students, Ol Boys and the
non-teaching staff of the University
hag submitied the following main re-
commendations about the changes in
the Aigarh Musllm Umversity Act —

(1) Change in the defimtion of the
term “University” ag meaning “the
Aligarh Muslim University estab-
hished hy the Mushims of India™

(ii) Change in the powers of Lhe
University 8o as to provide that the
Umiversity shall promote primanly
the educational ang cultural advance-
ment of Muslims of India

(ui) Appointment of the Chancel-
lor and Pro-Chancellor through elec-
tion by the Court instead of the
present provision of appointment by
the Visitor

(1v) Modification of the provisions
regarding establishment of the Stu-
dents' ‘Council Students' Union or
Ascoclafion of Teachers academic
staft. or other employees of the
University

(v) Making the Court the supreme
governing body with the powers of
Btatute-making review of some deci-
sions of the Executive and Academic
Counells ang policy formulation

(V1) Provison for the post of
Honorary Treasurer, to he elected by
the Court, in addition to the exist-
ing post of Finance Officer
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(vil) Change in the present avs-
tem of appointment of Vice-Chan.
l‘-'dwl.'

(vin) Substitution uf the princt
Ple of election by the system of ore«
portional representation by means of
single transferable vote, by that of
sumple majority.

(¢c) and (d) The matter 15 under
conaideration of the Government

Damage of Foodgrains in UP. and
other States

1175 SHRI YADVENDRA DUTT.
Will the Minister of AGRICULTURB
AND IRRIGATION be pleased to
state

(a) whether 14 lakh tonnes of
foodgrains have been damaged 1n
Uttar Pradesh due to keeping them m
the open,

(b) 1if so, the reasons for showing
such negligence and carelessness, and

(e) whether wheat worth crores of
rupees are being damaged in Punjab,
Haryana and Rajasthan also, ang 1if
50, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) (a) and (b) No,
Bir A quantity of 2516 tonnes of
wheat was afferted in ‘CAP" (Cover
and Plnth) storage m Uttar Pradesh
by the recent rains and floods stored
by the Food Corporation of India
Out of this quantity, 335 tonnes has
been segregated til] October, 1977 as
damaged and unfit for human con-
sumption This demage wasg mainly
due to natural causeg and not due to
negligence @nd carelessnesg of the
staff

(c) A quantity of about 24,614 ton-
nes costing Ra 16.5 lakhs was affected
in ‘CAP’ (Cover and Plinth) storage
by the recent rains and floods 1n Pun-
b, Haryana snd Rajasthen stored by
the Food Corporation of Imdia. Out
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of this quantity, a quantty of 1224
tonneg has been segregated t1ill Oct '77
as damaged and unfit for human con-
sumption The Haryana Govt has
reported damage to the extent of 199
tonnes costing Re 25 lakhs Punjab
and Rajasthan Governments have re-
ported that there was no damage to
siocks held by them
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Ship Demurrage Paid by FCI for De-
tention of Ship in Marmugno
Port

1177 SHR] BAPUSAHEB PARULE-
KAR will the Mimster of AGRICUL-
TURE AND IRRIGATION be pleased
to refer to reply given to Unstarred
Question No 3750 on 18th July, 1977
regarding ship demurrage paid by
FC1 for detention of ship m Mar-
mugao Port and state*

(a) whether District Manager,
FCI, Poona ssued notice on 10th
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July, 1975 to Handlng and Traasport
contractor of FCI to make good
the losg of Rs 2,37,400/- sustained by
FCI by way of ship demuirage
ex 5 5 “MILLAN",

(b) the reasons therefor when
the vessel Millan incurred no demur=
rage nor any amount was paidd by
FCI.

(c) whether this amount was de-
ducted fiom mlls of the contractor,
who h¢+ given notice for the claim,
and

{d) whether Government propose
to pay this amount to the contiactor
and take tion e~unst the persons
concerned or 1 nyayment of dues to
the contractor?

THE MINISTER OF &IATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) (a) md (1) A
Show Cause Notice was 1ssued 1v the
District Manager Food Coiporation
of India to the Handling anj Trins-
port contractor to make good the la-
bilittes devolving on him including the
anticipnted ship demurrage of Rs
237400 in respect of 8S “MILLAN’
This ship carrled a quantity of R047
MT of fertihsers and was berthed at
Mermugio Port The coniractors’
lalour went on sirike on 23-4-1875
without 2+ prior intimation The
clearance onerationg of the ship were
hampered owing to the strike and
after discharging a quantity of 3431
MT wvessel had to be diverted to
Mangalore Port where the balance
quantily was discharged As a pre-
cautionary measure the District Man-
eger Food Corporation of India had
calculated the demurrage payable
owing to detention of the vessel at
Marmugao Port due to strike bv the
contractors’ labour for which the res-
ponuibility could be on the contractor
and had issued a show cause notice to
him The fact that no dgemurrage was
payahle could be known only after
the discharge operations at Mangalore
Port were completed and agreement
of the ownerg of the vessel was ob-
tained If the discharge operations at





